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ensure the payment of minmum wages
aiong wth the arrearg to the workers of
M/s. Researchco, Shanti Nagar, Delhi-35.

(d) Does not arise.

Mishap in Godavari Khani Mines
@1037. PROF, C. LAKSHMANNA.

Will thg Mimster of LABOUR be pleased
to state:

(a) whether an enquiry hag been made
into the mishap in the Godavari Khani
Mines of Singareni Coal Fields on 27th
March 1986;

(b) if so, what are the outcome of the
enquiry;

(c} what was the pumber of workers
who werg killed or injured; and

(d) what steps are proposed to be
taken by Government to prevent recurren-
ce of such incidents?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A.
SANGMA). (a) to (c) According to pre-
liminary enquiry conducted inio the mi-
shap in the Godavari Khani No. 9 incline
of the Singareni Collicries Company Li-
mited, which occurred on the 27th March,
1986, seven persons were killed and 13
persons were affected due to influx of no-
X.0US. gases.

(d) The Mineg Act 1952, rules and
regulations framed thereunder contain pro-
visions for the safety of the workers in the
mines., Director General of Mines Safety
and his officers enforce the statutory pro-
visiong in respect of mines. The Director
General of Mineg Safety has been direc-
ted to intensify inspections of mines and
take other action under the Mines Act,
including issue of improvement notices,
prohibitory orders, launching of prosecu-
tions etc. to ensure that mines manage-
ments take appropriate preventive measu-
res. Step; are also being taken to streng-
then the imspecting machinery of the Di-
rectorate General of Mines Safety.
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Setting up of a Rural Insurance Cor-
poration

1038, SHRI R. SAMBASIVA RAO:

Will the Minister of FINANCE be pleased
to state:

(a) whether Government propose to set
up a Rural Insurance Corporation to im-
plement the various schemes devised for
the benefiy of the rural people, espcially
weaker sections; and

(b) if so, what are the details in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHAN POOJARI): (a) and (b}
Government have received a proposal in
the Sixth Report of the Committee on
I'ublic Undertakings on Genera] Insurance
Corporation of India regarding setting up
of a Rural Insurance Corporation for
imp'ementing the various schemes devised
for the benefit of rural masses in general
and weaker sections in ‘particular, and
have noted the above proposal for app-
jopriate mecessary action after examina-
tion of all relevant aspects.

1039, [Transferred to the 8th May,
1986 ]
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Nationn] institute of bank management

1041. SHRI (MOLANA) ASRARUL
HAQ. Will the Minister of FINANCE be
p'eased to state;

(c) if so, what action ig contemplated
Bank Management has been set up by Go-
vernment under the Chairmanship of Go-
vernor, Researve Bank of India in
pursuance of Government’s policy of
social control of banks in India and
that the same is run by the grants provi-
ded by the Reserve Bank of India; State
Banpk of India and other nationalised banks;

(b) whether it is a fact that National
Institute of Bank Management applied for
issuance of Notification under Section 10
(23C) (iv) as a charitable insfitution as
the Institute is not a profit earning In-titute
in view of the judgement of the Honble
Supreme Court in the Surat Art Silk Cloth
Manufacturers’ Association case delivered
on 19th November, 1979 and decisions of
the Hon’ble High Court of Kerala and
Andhra Pradesh; and

(c) if so, what action is contemplated
to declare National Institute of Bank
Management as a charitable institution as
it is rendering great national service In
the fleld of banking?

THE MINISTER OF STATE 1IN THERE
MINTSTRY OF FINANCE (SHRI JA-
NARDHAN POOJARI): (a) In pursuance
of the Government's policy on social con-
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trol over commercial banks, the Governor,
Reserye Bank of India had appointed a
Working Group on training facilities for
higher banking personnel. The recommen-
dations of the Group for establishmentcf a
National Institute of Bank Maonage-
meny (NIBM) i function as ¢ central
agency to initiate and co-ordinate measures
for development of banking profession in
the country, was accepted by Government
and Reserve Bank of India, and National
Institute of Bank Management was regis-
tered in September, 1969, under the Indian
Societiecs Registration Act. 1860, The rec-
urring expenditure of NIBM is shared by
RBI, SBI angq other commercial banks.

(b) and (c) NIBM is involved in work
which is of national! importance in the
banking sector. As advised by RBI,
NIBM is understood to have requested
the Centra] Board of Direct Taxes to no-
tify it as an institute of natiopal im-
portance under the provisions of Section
10(23c) (iv) of the Income Tax Act.

Thrust areas

1042. SHRT VALAMPURI JOHN:
Will the Minister of COMMERCE be
pleased to state:

(a) what are the “thrust area” his Min-
istry has identified;

(D) whether there is any proposal for
giving suitable subsidies for the export of
marine products; and

(¢) if 16t, what are the reasons there-
for?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES
(SHR! P. SHIV SHANKER). (a) “Th-
rugt areas” identified for export promotion
are. Tea, specially in packaged and value-
added forms: Cereals, in particular wheat;
Processed Foods, inc'uding fruits and
juices, meat and meat products, and fresh
fruits & vegetabler; Marine Products,
specially in value-added forms; Iron Ore;
Leather and leather manufacturers. with
an emphacis on the latter; Handicrafts &
Jewellery;  Capital goods and Consumer
durables; Electronics goods & Computer



